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Crder dated 27.6.2003
/)< M Heard the learned csunsel for the

applicant, As it appears, the applicant in

ob 03. :
this applicatien has ret made out a case as
DtFuB emoid , te hew he is prejudiced sy the policy decisien
t @ -0 taken oy the Respendents.pDepartment undex
i 7
Alnexure-2 dated 24.4,2083, especially when
against
w ‘ it is net directed/x®¥ him, Besides this,
0 the applicant has net preferred any representa-
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for redressal of his grievances if any,. In
this view #f the matter, we held that this
applicatien besides seing not maintainasle,
is deveid of merit im as much as the prayers
made in the ©,A, 3re vague, frivhleus and

un feund ed, Accerdingly, we reject this 6,A,
at the stage of admigsien itself. Ne cests,
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